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Cent:J·a.l Awui.tustrative Tribunal 

Principal Bench 

OA-2542/2003 

.NP.W fJnU1.i this the 7tl< day of Decfflllber. 2004 

Bon'ble Sbri Sbanker Raju, Member (Jt 

Boo 'ble Sbri S.K. Malbotra, Member (At 

Dr .Arvind Ku mar Yadav 
Working as Trained Graduate Tc=>..ac:her (Bio) 
At Kendriya Vidyala.ya. School, Dakra. 

(By Advocate: Slu·i Yogesh Sharwa) 

Vet·sus 

1. Kendriya Vidyalaya Sangathan 
Tlu·ough the Commissioner, 
Kendriya Vidyalaya Sangathan, 
18, Institutional Axea, 
Shaheed Jeet Singh Marg, 
New Delhi. 

2. The Commissioner. 
Kenw·iya Vidyalaya Sangathan, 
18, Institutional Area, 
Shal1eed Jeet Singh Marg, 
New Dellli. 

(By Advocate: Shri S. Rajappa) 

ORDER (Oral} 

Hon'ble Shri Sh.anker Raju, Member k1) 

-Applicant 

-Respondents 

Having granted liberty by the High Court i.t1 CWP-2696/2002 

decided on 30.4.2002, applicant has claimed treatment of interregnum 

period duri.t1g which he could not join on his transfer w.e.f. 3.5.2001 to 

15.4.2003. No orders have been passed by the t'P.Spondents regulating 

this period. In tllis view of tl1e matter. with the consent of both the 

parties, OA is disposed of with a direction to tl1e respondents to pass an 

order in accordance witl1 rules and instruction keeping in view the 

deci~ion of the Tribunal i.t1 OA No. 12 12/200 1 doc-ided on 2.4.2002 filed 

by applicant as wP.U as 1 hP. dP.cision of Apex Court in C.A. No.619/2003 

f~LP fC l No.144Q4/2002l in KVS Vs. Arvind Kumar & Ors. dP.CidP.Cl on 
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17 .l.JO():_l within o. P'~riod of two moutlH1 from the d.a.te of receipt of a 

copy of tlus order. If the applicant is still aggrieved, he shall be at liberty 

to approach this Court in accordance witl1law. No costs. 

I~ 
Member (A) 

cc. 

s.~~ 
(Bhaaker Raju) 

Member(J) 




